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Present: None for plaintiff.  

 Defendant is exparte vide order dated 15.07.2019 

 The arguments were heard on 27.02.2020 and it was reserved for judgment on 

05.05.2020. On 05.05.2020 the matter was adjourned to 09.06.2020 on account of 

suspension of work at District Courts pursuant to the directions passed by Hon’ble 

High Court of Delhi. Thereafter, matter stood adjourned to 25.08.2020. 

Pursuant to letter dt. 30.04.2020 issued by the Hon’ble High Court of Delhi and order 

dt. 03.05.2020 issued by Ld. District & Session Judge (HQ), Tis Hazari, Delhi, the counsel 

of plaintiff was informed telephonically by the Reader on his mobile number about the 

preponment and pronouncement of judgment on 12.06.2020.  

By separate judgment of even date the suit of the plaintiff stands decreed. Let a decree 

sheet be prepared accordingly. 

File be consigned to Record room after due compliance and necessary actions as per 

rules. 

Announced in the open court     

today, i.e. 12.06.2020 

       (DIVYA GUPTA) 

         LD. CJ-03 (CENTRAL),THC 

          12.06.2020 

 














